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INVITATION FOR EXPRESSION OF INTEREST FOR
CLICKONTRIP INDIA PRIVATE LIMITED OPERATING IN TRANSPORT &
TRAVEL AGENCIES ACTIVITIES AT DELHI & NCT OF DELHI

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons)Regulations, 2016)

RELEVANT PARTICULARS

. |Name of the corporate debtor along

with PAN/ CIN/ LLP No.

Clickontrip India Private Limited
(U63040DL2009PTC190366)

Address of the registered office

Shop No - 3644/2, F/F, Maruti Market Gali
Lohe Wali, Chawari Bazar, Delhi — 110006,
India

URL of website

Clickontrip.com

Details of place where majority of
fixed assets are located

Delhi & NCR

Installed capacity of main products/
services

The company engaged in the business of
travel solutions, which includes air ticketing,
hotel booking, visa services, and travel

packages.

Quantity and value of main products/
services sold in last financial year

The Company is IATA registered, authorized
agent of IRCTC (B2B), Airline APIs

Number of employees/ workmen

One

Further details including last available
financial statements (with schedules) fci
of two years, lists of creditors,
relevant dates for subsequent events
of the process are available at:

Can be procured from RP by sending mail at

M-215, Rear Ground Floor Greater Kailash-
II, New Delhi - 110048

Eligibility for resolution applicants
under section 25(2)(h) of the Code is

available at:

Can be procured from RP by sending mail at
cirpclickontrip@gmail.com or by visiting at

M-2135, Rear Ground Floor, Greater Kailash-
[1, New Delhi - 110048

10.| Lastdateforreceipt 27/09/2023
ofexpressionofinterest

11.{Date of issue of provisional list of|07/10/2023
prospective resolution applicants

12.|Last date for submission of objections |12/10/2023
to provisional list

13.|Process email id to submit EOI cirpclickontrip@gmail.com

M-215, Rear Ground Floor, Greate;hKallash —1I, New Delh1 - 110048
For Clickontrip India Private Limited
11/09/2023, New Delhi
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Extension of Eol / Investment Opportunity in
Mabsoot Buildhomes India Private Limited
Addendum to the Advertisement published on 07 July 2023
This is with reference to the adverfisement for Invitation for Expression of Interest {"EOI™) to
submid resolulion plan n relabon o the Corporale Insohvancy Resalubion Process of Mabsood
Buildhomes India Private Limited pubishad on 07 July 2023 in Financal Exprass and Jarsalta (e
“Main Adwartisemants”). Tha ast date of submission of EOL as spacilied in the Main Atversaments
shands extenced il 26 September 2023, All other terms & conditions remainunchanged,
Polential resoluban applicants are requesied o wnle [0 us 3l crp.mbipl@gmail.cam for the
prescribed format of the EOI to be submitled and azseciated terms and conditions including any
updates asuploaded thergin from fime fo ime
Node: RP and the CoC rezensa lhe night to cance) ar madify the process snd the Nimelnes withowd
FEsigning any reasan angd without incwming any lshilly whatsoever, The Main Advertizsements ar
ihs addsridiim fherslo should rof be construed a5 a0 offsr document. Basolion spplicants
Should wrile fo i & the emal 1D prowded hersiabove o keep hemsehes uodalad regarding
claniications and amendmenis
Mr. Ajit Gyanchand Jain
Resolution Professional of Mabsoot Buildhomes India Private Limited
Registration Mo; IBBEIPA-0011P-PROSEE I T-18M1 DEIS
Email: cirp.mbiptiamail.com
Correspendence Address : 204, Wall Sireet - 1,
Maar Gujaral Collage, Ellis Bridge, Akmedabad - 380006
AFAMValid bl 17 October 2023

NOTIEE
FORM No. INC-26
[Pursuant to Rule 30 the Companies (Incorporation) Rules, 2014]
Change of Registered Office of Karam Holding Private Limited
from “National Capital Territory of Delhi” to the “State of Uttar Pradesh”
Before the Central Government
Hon'ble Regional Director, Northern Region, New Delhi
Ministry of Corporate Affairs
B-2 Wing, 2nd floor, Pt. Deendayal Antyodaya Bhawan, 2nd floor, CGO
Complex, New Delhi - 110003
In the matter of the Companies Act, 2013, Section 13(4) of Companies Act,
2013 and Rules 30(5)(a) of the Companies (Incorporation) Rules, 2014
AND
In the matter of Karam Holding Private Limited having its registered office at
12, Nizamuddin East, New Delhi South Delhi - 110013,
CIN: U65999DL2015PTC280557  ceevveiniininnene Applicant Company

Notice is hereby given to the General Public that the Applicant Company
proposes to make application to the Hon’ble Regional Director, Northern Region,
New Delhi under Section 13 of the Companies Act, 2013 seeking confirmation of|
alteration of the Memorandum of Association of the Applicant Company in terms
of the special resolution passed at the Annual General Meeting held on Friday,
August 25, 2023 to enable the Applicant Company to change its Registered Office
from National Capital Territory of Delhi to the State of Uttar Pradesh within the
jurisdiction of Registrar of Companies, Uttar Pradesh.

Any person whose interest is likely to be affected by the proposed change of
the Registered Office of the Applicant Company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing Investor Complaint form or cause
to be delivered or send by registered post of his/her objections supported by an
affidavit stating the nature of his/her interest and grounds of opposition to the
Hon'’ble Regional Director, Northern Region, New Delhi, within fourteen days
from the date of publication of this notice with a copy of the Applicant Company
at its Registered Office at the address mentioned below:

12, Nizamuddin East, New Delhi South Delhi - 110013.

For and on behalf of Applicant Company
Karam Holding Private Limited

Sd /-
Date: September 11, 2023 Hemant Sapra
Place: Delhi Director

TR ORM INC-=a" |
[PURSUANT TO RULE 30 OF THE COMPANIES

IHE'DHPDH.EIIH'H] RULES, 2014
BEFORE THE CENTRAL GOVERMM
RECGIDMAL DIFEI:GTH MNORTHERN FE[-C 0N
IN THE MATTER 0OF SECTHON 13(4] OF
COMPANIES AGT, 2013 AMND RULE [51 [A&)
OF THE COMPARIES [INCORPORATION)
RULES, 2014

AND
IN THE MATTER OF
HALPTARH EXPORTS PRIVATE LIMITED
UT48930DL1%94PFTCOED 109
H.ﬂ.'nrlHG ITE REGISTERED OFFICE AT OFFICE
NO. 301, IRD FLOOR, VAKIL CHAMBER,
A-115, S‘HAHHHFUH HE'HI DELMI=1100492
..Petitioner

Molice is hereby givan o the genﬂrr—f ubliz {hat
tha Compary progoses bo make applicalian to
the Central Government undar Section 13 of the
Companies Act, 2013 seeking confirmation of
alleration of the Memorandum of &ssccation of
the Company in terms of the special resclulion
gssed at the Exitra Cedinary General r.-'a_allnq
eld anMonday, 28" Day o Mguq. 2023 8
19:30 am. 1o erabs \be LCompany ba chan
HE stared Offica from NET of Delhi to the ate
ar Pradesh i.o. within the jurisdiction of
Reglstrar of Cnmpanlea Uttar Pradesh at
Kanpur.

.ﬁ.n:r persan whose mierest is likely 1o be affected
i.l |IE![EI posed ¢ Ilarll?u of the Regislenad Office
he G iy iy ﬁ"-.'i.‘.'r either on ll"l& MCA-
21 portal l:'.'.wrv.'w meca.pav.in) by filing inwestor
complalnt form or caiss b be delivarad of send
by ragislerad post of hisher ohjeclions supparted
b ar affidavit stating the nature of hsfher interest
and qruunda ol opposition o the Regianal
Directar, Morthern Regian, B-2 WING, Znd
FLOOR, PANDIT DEENDAYAL ANTYODAYA
BHAWAN, CGO0 COMPLEE. NEW DELH-110003
within faurteen 14' days of Ih daate af :uh-c:ahun
of thés nalice with a copy o the a %u:an Company
al 155 reglslerad -:"ﬁl.,.l} at: ':'FFIE WO, 301, 3RI
FLOOR. VAKIL CHAMBER, A-115. SHAKARFUR,

MEW DELHI-110092
For ard behalf of the Board of Direcioes
KALPTARU EXPORTS PRIVATE UHIEF

DATE : 09092023 DIVYA FAHIJI:"I'.'
PLACE : DELHI DIRECTOR
DIN  DEI6I048

aiorzl day Canara Bank .\

|
ARM Branch, Agra

Corrigendum

With reference to E-Auction Sale
Motice Published on 06-09-2023,
in Borrower: Mrs. Meeta Savita
Wio Mr. Girjes, Correct area of
property should be read as 1463
3q. Ft., Rest will remain unchanged.

Authorised Officer

FORMG
INVITATION FOR EXPRESSION OF INTEREST FOR CLICKONTRIP INDIA PRIVATE LIMITED
OPERATING [N TRANSPORT & TRAVEL AGENCIES ACTIVITIES AT DELHI & NCT OF DELHI
{Under Reguiation 364 1) of the Insolvency and Bankrupicy Baard of Ingia {Inscivency Resalulion
Procass for Corporate Persons) Regulstions, 2016)

RELEVANT PARTICULARS
1.|Mame af the carporaba deblor along with Clickantrip India Private Limiled
PAN! CIMNS LLP Mo, (UE30400L 2005PTC190368)
Z | Addrass of the registered office Shap Mo - 354412, FF, Maruti Markst Gali
Lohe Wali, Chawari Bazar, Dali-110008, India
BZB . chickandrip.com
Dalhi & NCR

Lad

| URL af website

4. 10atails of place whera majorily of fxsd
as=atls are localed

5. | Inslabed capacity of main producis’ services | Tha cormpany i5 engaged in the busmess of Iravel
salulions, which includes air bekeling, holel
boaking, visa serices, and fraval packapes.
The Company i [ATA regisierad, suthonzed
apent of IRCTC [B2B), Airline APIs

One :

Can be pracured from RP by sending mail at
crpclickanlripfiqmail.com or by visiting at
M-215, Riear Ground Floor, Graater Kadash-l,
Meaw Delhi - 110048

Can be pracured from RP by sending mai at
crpelickantri mail.caom or by visiting at
M-Z15, Raar Ground Floar, Greatar Kalzsh-l,
. Mew Deihi - 110048

10§ Last date for recept of expression of ntarest | 270R2023

11| Date of issua of provisional list of prospactive| 07/10V2023

resoldion applicants

12| Last date for submission of objeclions to
provisional lisd

13 Process email id be submat EOI

&.| Quantity and value of main products!
sarvicas sold in last financial year
7.|Number of employees’ workmean

B_|Furlher details inchuding last available financial
statements (wilh schedulies) of bag years, lisls
af credibors, rekevant dates for subsaquent
avents of the process are available at:

.| Eligibility for resokufion apphcants under
gaction Z5(2hh) af the Cods is available at

12112023
arpelickanirip@gmail.com
Bhimn Zain Goyal
IBEINP-002P-NE0T 26520 18-20191 2216
K-Z15, Rear Ground Floce, Greatar Kailesh - 11, Mew Delhi - 190048
For Clickantrip India Private Limited

Data: 110H 2023
Fiace: New Delhi

“FORNM MO, INC-267
[Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 201 L
BEFORE THE CENTRAL GOVERNMENT
NORTHERW REGION
IN THE MATTER OF SUB SECTION (4) OF
SECTION 13 OF THE COMPANIES ACT, 2013
AND GLAUSE&?‘I OF 5UB RULE [5) OF RULE
30 OF THE COMPANIES (INCORPORATION)
RULES, 2014

AMD
IN THE MATTER GF
TALWAR IMPEX PRIVATE LI
CIN : US1311DL1895PTCOSE121
HAVING ITS REGISTERED OFFICE AT GA-Z, BLOCK
NO, B-1 EXTENZION, MOHAN CO-DPERATIVE
INDUSTRIAL ESTATE. NEW DF-LI-II;:‘H:}%H

atitioner

Watica is hareby given & tha Geneml Pubdic that
the Company propasas 1o make a;lpli:a!il:-'l 1o
the Cientral Government under Section 13 of the
Companies kel 2013 %emﬁnf rmatian of
alberatan of Memorandum o clation of B
Campany in lerms of special resalution passed in
lhit Exira-cedinary Ganesal Masing held op 237
ﬁ-ugasl 2023, ta enable the Company ko change
its Registerad Office from “Mationsl Capital
Territory of Dalhi” fo the “State of Punjed’, wihin
the jurisdiction aof Ragisirar of Companies
Chandigarh

Ay parson whase interest is likely to be aftacted
by the proposed change of registensd alfce of
tha Company may daliver gither cn MCA-21 portal
{wrw.mca.gov.in) by filing Investar Complaint
Form or cause to ba dalivered or sand by
rag=tered post of his her Er:IiEl:ﬁEnE supportad
by &n affidavit stating the nature of hisiber inbarest
and ground of oppasilion lo the Regianal
Direcior, Morharm Region a1 B-2 Wing, Snd Flaor

PL. Deendaval Anbyodaya Bhawan, CG0 Complex
Maw Dalhi-110003, wilhin fowbaen (14) daws from
the date of publication of this notice with & capy
lo the Applicarl Company al ils ragislerad office
at the address mentaned below:

GA-I, Block Mo, B-1 Extension, Mohan Co-
Operative Industrial Estate, Mew Delhi-110044

For Talwar Impex Privale Limited
Edi-

Place : Hew Delhi

Raj Kumar Singh
Date : 11.08.2023

Directaor
DIM : DT963035
Add ! Housa Number-5%, RDC, Rajnagar,

TFORM INC-Z26°
[PURSUANT TO RULE 30 OF THE COMPANIES
INCORPORATION) RULES, 2014
REFORE THE CENTRAL GOVERNMENT
REGIONAL DIRECTOR, NORTHERN REGION
IN THE MATTER QOF SECTION 13 -.1'| OF

COMPANIES ACT, 2013 AND ﬂLILE }
OF THE COMPAMIES (INCORPORAT I:jlh
RULES, 2014
AND

IN THE MATTER OF
CLEARING & FORWARDMNG PRNVATE LMMED
CIM ; UE231DLI0EPTC1E2425
HAVIMNG TS REGISTERED OFFICE AT 211, 28D
FLOOR, 2530018 BEADONPURA, KARDL BAGH,
NEW DELHI-1100)5
...... Petitioner

Medize is heraby given ta the genaral pubde thal
the Company proposes to make apolication ta
the Central Govemmanl undar Sackon 12 of {ha
Companies Act, 2013 seeking confirmation of
gheration of the Memorandum of Assaciation of
the Compary in barms of the special resolulion
F—uMd al the Exira Ordinary General Maeting
d-on 14* DAy of dagost, 2023 al 17130 a.m,
to emabie 1he Company o man 13 Fegqiatered
Cfice from NCT of Delhd to the I-'Ilaryan.a
i.e_ within th(e:_ljurisdil:tinn -n1' Reglilrar af
Companies NCT of Delhi & Haryana.

A |{ﬁr.|uf$l:ln wiis inlenasl = Boaly fo be allegled
pnseﬂ change of the Regstered Office
*'19 riy may defwar aither on the MCGA-
i pl:-rlal W TG OV, in h]l filing investor
complaint form or cause In:| deliverad ar send
by ragistered past of his/her cbjections supporied
by am afficlait 59 atig Bhe nature of higiner ineres]
and grounds of |:||:||:|l:|5ItI|:||'| to the Regional
Director, Marlhern Region. B-2 WING, 2nd
FLOOR, PANDIT DEENDAYAL ANTYODAYA
BHAWAN, 0G0 COMPLEX, NEW DELHI-110d0d
within fourtesn {14) days of { ha-:lale::-f ablicalion
ofthis r'-l:llu"F-l.'ulllhﬂmp'u'tﬂﬂ'P alicar Campan
at its registered office af - 211, 2ND FLOOR,
2830/18 BEADCNPURA, KAROL BAGH, NEW
DELHI-110005

For and behall of Be Board of Direclors
CLEARING & FORWARDMNG PRNATE LIMITED

Bl
DATE : 0%,09.2023 MANISH EHURANS
PLACE : DELHI MRECTOR

Din ;02247840

"l-.:'il‘l'.’-nl;u dehr: 1|.‘] mdcanfinhomes.com

APPENDIX- IV-A [See proviso to rule 8 (6)]
Sale notice for sale of immovable properties
E-Auction Sale Nofice for Sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcemant of Security Interast Act, 2002
read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002
WOTICE is hareby given to the public in general and in particular to the Borrower (5] and
Guarantor (5) that the below described immovable property mortgagedicharged to the
Secured Creditor, the physical possession of which has been taken by the Authorised
Crfficer of Can Fin Homes Lid., Dehradun Branch, will be sold by holding e-auction on “Asis
where ig”, “Az s what is”, and "Whalever there is™ on 18-10-2023 for recovery of Fs.
31,93.923/- (Rupeas Thirty ona lacs Ninaty Three Thousand Nine Twenty Threa) due to
Can Fin Homes Ltd. from Mrs Randeep Vierma (Borrower) and Mr Om Prakash Mourya
{Guarantor), as on DBAT/Z020 together with further interest and other charges theraon
The reserve price will be Rs, 33,00,000/- (Rupees Thirly Three Lacs) and the earmest
money deposid will be 10% of reserve price e, Rs 3,30,0000- lacs (Rupees Three Lacs
Thirty Thousand caly)
DESCRIPTION OF THE IMMOVABLE PROPERTY
Khasra No-90, Mauza Aamvala Tarla, Ekta Vihar, Sahastradhara Road, Tehsil Sadar,
District DEHRADUN (UTTRAKHAND)
Boundaries as under;- Norih- Property of Cthers, South- 20f Wide Road, East- Land Of
Tarig, Wesi- Flat Of Dr. Madhani
Encumbrancs- Wi
The detailed tarms and conditions of the sale are provided in the official website of Can Fin
Homes Lid., (https:i'www.canfinhomes_com/SearchAuction.aspx),
Link for participating in e-auction : www._bankeauctionwizard.com

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Diate; 11.00.2023 adi= Authorized Officer
Place: Dehradun C-an Fin Homes Lid
Dehradun (LK)

Ghaziabad, Kavi Nagar, Uttar Pradesh-201002

“TMIPORTANT™

Whilst care is taken prior to
acceptance of advertising
copy, it is not possible to verify
its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

Form No. INC-26

[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014]
Advertisement to be published in the newspaper for change of
registered office of the company from one state to another
Before the Central Government
Regional Director, Northern Region, Ministry of Corporate Affairs
In the matter of sub-section (4) of Section 13 of Companies Act, 2013
and clause (a) of sub-rule (5) of rule 30 of the Companies
(Incorporation) Rules, 2014
AND

In the matter of Polsan Button India Private Limited having its registered
office at Plot No 4B, Mayur Vihar Ext.Phase-1, Mayur Vihar, Shahdara,
Delhi-110092 and bearing CIN: U74999DL2007PTC158119

.. Applicant

Notice is hereby given to the General Public that the company proposes to
make application to the Central Government under Section 13 of the
Companies Act, 2013 seeking confirmation of alteration of the Memorandum
of Association of the Company in terms of the special resolution passed at the
Extra Ordinary General Meeting held on August 21, 2023 to enable the
company to change its Registered Office from "National Capital Territory of
Delhi" to "State of Tamil Nadu".

Any person whose interest is likely to be affected by the proposed change of
the registered office of the company may deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor complaint form or cause to be delivered
or send by registered post of his/her objections supported by an affidavit stating
the nature of his/her interest and grounds of opposition to the Regional Director,
Northern Region, Ministry of Corporate Affairs at the address B-2 Wing, 2nd
floor, Pt. Deendayal Antyodaya Bhawan, 2nd floor, CGO Complex, New Delhi-
110003 within fourteen days of the date of publication of this notice, with a
copy to the applicant company at its registered office at the address
mentioned below:

Registered Office: Plot No 4B, Mayur Vihar Ext.Phase-1,
Mayur Vihar, Shahdara, Delhi-110092

For POLSAN BUTTON INDIA PRIVATE LIMITED
SRINIVASAN MAGESHKUMAR

KAPIL RAJ FINANCE LIMITED
(CIN-LES3Z3DL 1985PLCD22TEE)
Reg Off. 23, IFLOCR, North West Awenue. Club Road, West Funjab bagh, New Dedi-110025
Admin Cffice: 2043, Platinum Mall, Jawahar Road, Ghaltkopar (East), Mumba-400077
Tel. No: 91-22-8127 5175, Email: kapilrajin@gmeai_com Website: www kapilrafmanceltd com

Motice is heraby given that the 37" AGM of the members of KAPIL RAJ FINANCE LIMITED
{"Company”} will ba held on Friday, 29° September, 2023 at 1:30 PM. through Vidao
Confarancing (VCT) Olher Audio Visual Means POAVMT) faclty 1o ransact the business as sel
aitin the nolice of AGH, in compiance with the applicable provisions of the Companies Acl, 2013
and Rules framed thereunder and the SEBI (Listing Coligations and Disclosure Requirementds)
Fegulations, 2015 read with General Circular Neos, 14520200 1772020, 2002020, 033021,
1972021, 2152021 and 0272022 dabed Bh Apeil 2020, 137 April 20040, 05" May 2020, 13" Jaruary,
2021, 8" December, 2021, 147 December, 2021 and 57 May, 2022, respeclivaly, lssuad by the
Minizary of Corporate Affairs ("MCA Circulan(z]], Circiar Mo, SEBIHONFDICMDAICIRIPY
2020679 dated 12" May 2020 isswed by the Securities Exchange Board of India (“SEBI Circular”)
and SEBI, vide ils Circular Mo, SEBIYHOVCFGICMOZICIRAZ2021/17 datad Jaruary 15, 201
and SEBIMHO/'CFOCMD2ICIRP20221°SEB| Circulars™) dated 137 May, 2022  withoul the
physical prasence of the Members ata common venue,

The edecironic copies of the Nolica of the AGM, Anmal Repart for the F.Y, 2022-23 inchuding the
Audited Financial Statement for the Financial vear andad on 21" March 2023 have baan senf o
all the membars whose e-mail [Ds are regizterad with the Company/Deposilory Parlicipant(s).
The dispatch of Notice of ihe AGM and the Annual Report for FY 2021-22 has been completed
7" September, 2023, The sbove docurnants are also available on the Company's website i.e. the
wehsite of the BSE Limiled was bseindia.com and on the website of MSE! and &1 website of
CDEL at wenievolingindia com. The reguirement of sanding physical copy of the Motice of &G M
and Annual Report fo the Members have been dispenzed with vide MCA Circulan(s) and SEBI
Circularmentionad above,

Marnbers holdng shares as on the cul-off date Le. Frday, 227 Sep. 2003, may cast ther vale
electronicaly on ihe Business, 25 set out in the notice of AGM trough e-voting system [remote
e-vating”) of Central Depaository Services Limited [COSLT), Alithe members are informed that

L e remols e-voling shal commence Tuesday, Saplamber 26, 2023 al D3:00 a.m. and ands on

Thussday, September 28, 2023 at 0500 pom. The remote e=-vating shall not be allowed beyond

the said date and time:,

i any person who becomes Mermbar of the Company after dispalch of the notice of AGM by
erriail and halding shares as on cut-off date may oblain login 1D and passwaord by sandng

a request at www.evotingindia.com . Howewer, if already registerad with CDSL for remote

e-wiiing then exsting user id and password can be usad forcasting vobs

fii. membars may nobe that:

g} the e-waling shall be disablad by the CDEL after the aforesaid date and fime for voling,
Once the vole an the resclubion s casl by the Membsr, Member shall not be allowed o
chianga sulsadquentiy.

b} the Members who have cast their vate by remate e-voling prior fo the AGM may also
paricipate in the AGM through WCIOAWM faclity but shall nod be entitled 1o cast their vole
again thraugh e-voling Systam durng the AGM,

¢) the member's parficipating inthe AGM and who had not cast their volte by remote e-woting
shall be eniifled to castihaireoie through - e-wofing system during the AGM

g} the persen whose mame is recorded in the Raglsler of Mambers o tha Register of
beneficial owner maintained by the depositonies as on cut-off date only shall be entitied to
avail the facility of ramate e-wobing, participating in the AGM through VCROEY M facility and
a-yoling during the AGM, and

) sinca AGM will be held through Y there would be no requeement of appomtng proxy in
accordance with the MCAirculars accardingly appoirtment of proxies by the member will
noi be appicable

In case of any querles, members may refer the Frequently Asked Questions {"FAQS" and
e-yoling marisal available at wwwevobingindia.com, under help seclion or write an emat to
helpdesk evoling@cdslingia comor calld, Rakesh Dahi ([22-22058542) Mrs Sanlosh Rani,
Whole time Diractor of the company of tha Company at 23, 11I'FLOOR, Marth Wesl Avenwa, Club
Foad, Wasi Punfab bagh, Maw Delhi-110026and amail kapiieajfin @grail com
Fursuant 1o section 91 of the Companies Act, 2013 and the appliceble nézs thereunder and
Haqulation 42 of the SEBL{Lisbng Obkgatons and Disclkosure Raquireamants) Begulalions, 2015,
i Regester of Members and Share Transfer Books of the Company will remain ciagad from, 23°
Saturday, September, 2023 to Friday 29" September, 2023 (bath days inclusive).
BY ORDER OF THE BOARD
FOR KAPIL RAJ FINANCE LIMITED

Date: 07.09.2023 Sdi-
Place: Delhi SANTOSH RANI (WHOLE TIME DIRECTOR)

"IMPORTANT"
VVNIIST care IS taken prior 1o acceptance of advertising

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

TRIMEDUS LIFE CARE PRIVATE LIMITED
Reg. Off: - B-8/9, Basement Vasant Vihar New Delhi DL 110057 IN,
CIN: - UBe100DL2023PTCA142495
- trimeduslifecare mail.Com
FORM MNO. INC-26
[Pursuant to Rule 30 of Companies (Incorporation) Rules 2014]
Before the Central Government
Northern Region Bench, Delhi
Iin the matter of sub-section 4 of section 13 of the
Companies Act 2013 and clause (a) of sub-section (5)
of Rule 30 of the Companies (Incorporation) Rules 2014
AND
Address Change: In the matter of M/5 TRIMEDUS LIFE CARE PRIVATE
LIMITED having its Registered Office at B-8/9, Basement Vasant Vihar
Mew Delhi DL 110057 IN
TO
Vinayak Niwas, M-24, Delta 3, Near Sai Temple,
Greater Noida, Gautam Buddha Magar UP 201308 IN

Email:

Motice is hereby given to General Public that the company proposes tao make the|
application to the Central Government under section 13 of the Companies Act]

2013, S-EE'l{II'Ig confirmation of alteration of Memorandum of Companies of the|
COMmpany in TE"FITI of special resolution passed at Extra erdinary General Meeting!
held on, 21" DAY OF AUGUST 2023 to enable the company o change its|
Registered Office from “State of Delhi®” to "State of Uttar Pradesh”,

Any person whose interest is likely to be affected by the proposed change, may|
deliver either on MCA portal [www.mea.govin) by filling investor complaint form|
or cause to be deliver or send by registered post of his/her objections suppartad|
by an affidavit stating the nature of his/her interest and ground of opposition tal
the Regional Director at the Address B-2 WING, 2nd FLOOR, PARYAVARAN|

BHAWAMN, CG0 COMPLEX, MEW DELHI — 110003, within 14 Days of date off
publication of this notice with a copy to the applicant company at its registered|

PH:-+91-9811191121|

Date: 12.09.2023

Place: Delhi DIN: 08624071

DIRECTOR AND MANAGER

office at the address mentioned below: ADDRESS OF REGISTERED OFFICE: B-8/9, |
Bazement Vasant Vihar New Delhi DL 110057 IM.

For and on behalf of applicant
[Ranjana Jaiswal) Director
DIN: 09298315

Address: 23 Vinayak Niwas M-24, Ebony Road,
Mear S5ai Temple Delta-3 Greater Noida 201310 UP IN

B;:M sihiicl Shakarpur Branch U-200, Vikas Marg, Shakarpur,
Delhi-110092 India

= N

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAESI ACT)

In respect of kaans availed by below mentioned barrowers | guarantors through BANK OF BARODA, which have become NPA with below mentioned balance oulstanding on dates
mentionad balow. We have already isseed detailed Demand MNotice dated as menfionad below Linder Sec. 13(2) of Sacuntzation and Reconstruction of Financial Assats and
Enforcement of Security Interest Act 2002 by Registered Post [ Speed Post/ Courier with acknowledge due to you which has been retumed undelivered [ acknowledgment not
recenad. We have indicated our infention oftaking possession of securities owned on one of you as per Sec. 13{4) of the Actin case of your facdure fo pay the amouni mentioned balow
within 60 days. In the event of your not discharging liabiity as set out herein above the Bank / Secured Craditor may exercise any of the right conferred vide section 13(4) of SARFAESI
Act and while publishing the possession notica / auction nofice, electronically or otherwise, as required under the SARFAESI Act, the Bank ! Secured Creditor may also publish your

phatograph. Details are hereunder -

FORM-3 [See Regulation - 15(1)(a)] / 16(3)
DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT-2)
Tt Fioor, SCO 33-34-35, Seciar-17A, Chandigarh, (Addfonal space allotied on 3nd & 4th Foor ako)
CASE NO. ODA/M959/2021

Summons under sub-section (4} of section 19 of the Act, read with sub-rule (24) of rule 5 of
the Debt Recovery Tribunal (Procedure) Rules, 19493 Exh. No. 18739

UNION BANK OF INDIA
\s,

M/S NG OVERSEAS THROUGH PROPRIETOR LALIT GUPTA
Ta,
1) Mis N G Overseas Through Proprietor Lalit Gupta M/s N G Overseas Through Its
Proprietor Lalit Gupta Son of Shri Subhash Chand Gupta, 1195 Sector 28 Faridabad
Haryana, Mobile No. 810012895, Faridabad, Haryana
{2) Lalit Gupta Son of Shri Subhash Chand Gupta, Resident of House No. 1195 Seclos-
28, Faridabad, Haryana, Mobibe No. 9810012895
{3) Mrs Veena Gupta Wife of Shri Subhash Chand Gupta, Residant of House No. 1195
Sector-28, Faridabad, Haryana
SUMMONS

WHEREAS, OANS50/2021 was listed before Hon'ble Presiding Officen/Regestrar on
24-05-2023,
WHEREAS this Honle Tribunal i pleased 1o issue summans/ nobica on the said
Application under section 19(4) of the Act, (OA) filed agains! you for recovery of debls of
Ks. 28,60,704.80 (application abong with copies of documenis etc. anmexed).
In accordance with sub-section (4) of section 19 of the Act, you, the defendants are
directed as under:-
i} to show cause within thirty days of the service of summons as o why relief praved for
should not be granted,
li} to disclose particutars of properies or assets other than properfies and assels
specified by the applicantunder seriaf number 34 of the oniginal application;
{iii} you are restrained from dealing with or disposing of secured assets or such ofher
assels and properies disclosed under serial number 3A of the orginal apphcation,
pending hearing and disposal of the application for attachment of properties;
{iv) you shall not transfer by way of sale, lease or otherwise, excapt in the ordinary course
of his business any of the assels over which secunity interest is created and or other assals
and properies specified or disclosed under serial number 34 of the onginal application
without the prior approval of the Tribunal;
iw) you shall be liable o account for the sale procesds realised by sale of secured assals
or other assels and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding secunty
interestover such assels.
You are also direcled o file the written slaternent with a copy thereof furnished to the
apphcant and to appear before Regisirar on 18/09/2023 at 10:30A.M. failing which the
applcation shall be heard and decided in your absence,
Given under my hand and the seal of this Tribunal on this date : 21/06/2023,

Signature of the officer Authorised to issue summons

5 MName of Borrowers/Guarantors/ Demand Notice Date .
No. Date of NPA Amount Outstanding Details of Secured Assets:
1 | Mr. Inderjeet Verma Slo Ram Kumar Verma & Mrs. Sarika Verma 23-08-2023 All part and parcel of Property no. B 19/8, 1th Floor,

W/o Inderjeet Verma, Rio B 19/8, 19t Floor, Tower B, Himalaya
Pride, Techzane IV, Greater Noida West, UP-201308 Also at: C
136, Tower 2, Ramprastam, indirapuram Ghazabad UP 201010

Loan Accounts have been classified as a NPA on
25.04.2023

realization.

Rs. 21,00,781.16 plus future Interest
wef 31.03.2023 Plus unapplied
Interest and other charges, cost and
expenses from the date of NPA till

Verma.

Tower B, Himalaya Pride, Techzone [V, Greater Noida
West, UP 201308, Total Super Area=1127.00 sq Ft or
104.70 5q Mtrs., Boundaries:- North- East - Flat no-19/7,
Morth- West - Flat Mo- 1910, South- East - Flat No- 19/6
South-West - Open to sky/Drive way

In the name of Mr. Inderjeet Verma and Mrs. Sarika

The above mentioned Borrowers | Guarantors are advised (1) To collect the orgmnal notice from the undersigned for maore and complete details and (2) To pay the balance outstanding

amount interest and costs etc. within 60 days from the date of notice referred to above to avoid further action under the SARFAES| Act.

Dated : 11-09-2023, Place : Delhi

Authorised Officer, BANK OF BARODA

m STATE BANK OF INDIA

Whareas, the undersigned being the Authorized Officer of the State Bank of India under the Securitisation and Reconstruction of Financial
Assels and Enforcement of security Interest Act, 2002 (Act No. 54 of 2002) and in exercise of powers conferred under section 13(12) read
with Rule 3 of Security Interest (Enforcement) Rules, 2002, issued a demand notice calling upon the borrower as given below to repay the
amount mentioned below within 60 days from the receipt of the said notice. The borrower having failed to repay the amount, notice is hereby
given to the borrower and the public in general that the undersigned has taken Symbolic Possession of the properties described below in
exercise of powers conferred on himfher under section 13(4) of the said Act read with Rule 8 of the said rules as per the details is given
below. The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to
redeem the secured assets. The borrower in particular and the public in general is hereby cautioned not to deal with the properties, and
any dealings with the property will be subject to the charge of State Bank of India, Industrial Estate Partapur Delhi Road Branch Meerut

POSSESSION NOTICE
{For Movabledimmaovabla Praperly) [Under Rulas 8(1))

forthe amount detailed below and interest together with expanses thereon,

5L Description of the Immovable Date of Date of | Qutstanding
Demand
No. Mame of the Borrower Property ) Pnaﬁ?ﬂﬂn Amount
1.|Branch; Industrial Movable Property: 1. Hypethecation of entire currant assefs in including all kinds (02.06.2023(05.09.2023 Rs.
Estate Partapur, Delhi |of stocks, spares, books debts in the name of Maveen Boot House wherever they 3,20,85,362.81
Road, Meerut are lecated both prasent arnd fulure. as on 01.06.2023

Borrower: M's Mavean
Boot House Propriator-
Smi Renu Sahni and
Guarantor: Sh. Rakesh
Sahnl and Smi Renu

Sakini.

2. Hypothecation of entire fixed Azsels including Plant and machinery whenever
thay are locatad bath Presant and fulure in the name of Navean Boaot Housea,
Immovable Property: Factory Land & Buikding situated at MPL Mo, 17-3/860(6),
Khasra Mo, 170 Mi, old No. 422, Mehalla Indira Nagar, Meenut Road, Hapur-
245101, Todal admeasuring area- 47776 2q yards registered In the name of Shri
Rakesh Zahni Sfa Shri Anant Ram Sahni having realisable value of Rs. 1.93 Crs,
Sale deed Registered with office of Sub registrar Hapur vide Book Mo, 1,
Vol 2914/2878 Page Mo, 344/284/288 al 51, Mo, 901 on date 31.03.1985 (having
area 199,79 sq. mt,/ 238,83 5q. yvard) and Sale Deed registered with office of Sub
Regisirar Hapur vide Book Mo, 1, Vol 201472968, page Mo, 3012987300 at SLMNo,
11 on db 10011995 (having area 199.78 =q. mb' 238,88 sq vard). Boundaries: On
the East by: 86" Land of Shri Sudesh Kumar, On the YWest by: 86" Lamd of vendor,
20 the Morih by: 25 Property Adeshvrial jain, On the South by: 25 Rasta 16' wide.

+ furthar interast

Date : 11.09.2023

Place : Meerut

Authorised Officer

FORM-3  [See Regulation - 15{1)(a)] / 16(3)
DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT-2)
15t Floar, S0 33-34-35, Seclar-174, Chandigarh, (Addbonal spaca allolled on 3rd & £1h Focr asn)
CASE NO. DAM343/2022

Summons under sub-sechon (4) of secton 13 ol the Acl, read with sub-rule (24) of rule 5 of
bhex Dbt Riecovary Tribunal [ Procedure) Rules, 19853 Exh. No. 20172

UNION BANK OF INDIA
3

M/S REGAN ENGG SOLUTION AND ANOTHER

11} Mis Regan Engg Solution and Another. DiWISfo Sh Vijay Prakesh Chaubey, Mis
Regan Engg. Solutions [a Proprietorship Concern] Represented Through [ts
Proprietor Shri Vijay Parkash Chaubey Having its Registered Office at: J-1408,
Ramgura Mudana Bhivwadi Alwar Rajasthan - 301019, Alwar, Rajasthan Also al: Flat No
509 Mid Panaorama City Sth Floor Bhawadi Alwar Alwar, Rajasthan
{2} Mr. Vijay Prakash Chaubey Son of Shri Om Parkash Chaubey, Proprietor Mis
Regan Engg. Solutions Rio 11214, Lane No. 4, Kadipur Industral Area, Guruegram
Haryana 122001

SUMMONS
WHEREAS, OA134372022 was listed bafore Hon'ble Presiding Officer/Registrar on
30-08-2023.
WHEREAS this Honble Tribunal = pleased o issue summons’ notice on the said
Application under section 12(4) of the Act, (OA) filed against you for recovery of debls of
Rz. 49,17 176.09 (application atong with copies of documenis etc. annexed).
In accordance with sub-section (4) of section 19 of the Act, you, the defendanis are
directed as under:-
{i] to show cause withan thirty days of the senvice of summons as to why relief prayed for
should not be granted;
(i} o disclose particutars of properlies or assels olher than properties and assals
specifiad by the applicant under sarial number 34 of the ofginal application;
fiii} you are rastrained from dealing with or disposing of sacurad assats or such other
aszefs and properties dischosed under serial number 34 of the original application,
pending hesring and disposal of the application for attachment of properiies;
(iv} you shall nottransder by way of sale. lease or otherwise, exceptin the ondinary course
of his business any of the assels over which secunty interest is created and orother assais
and properties specified or disclosed under serial number 34 of the onginal application
without the prior approval of the Tribunal,
iw) you shall be liabe to account for the sale proceeds realised by sale of secured assals
or other assets and properties in the ardinary course af business and deposit such sale
proceads in the account maintained with the bank or financial institutions holding security
interest over such assals.
You are also directed ko file the writien statement with a copy thereof furnished to the
applicant and 1o appear before Regisirar on 20122023 at 10:30 A.M. failing which the
appiecation shall be heard and detided in your absence
Given under my hand and the seal of this Tribunal on this date : 05/08/2023.

Signature of the officer Authorised to issue summons

f‘_jgnanci“.ep. .in

FORM-3 ESEE Rﬂgulaﬁun . 15“]{3}] f '1E|:3:|
DEBTS RECOVERY TRIBUMAL, CHANDIGARH {DRT-.E]-
151 Floar, 500 33-34-15, Sactor-174, Chandigarh, {Additional space allotied an 3rd & 4ih Floar also)

CASE NO. DAT55/2023

Summans under sub-zaclion (4) of saction 19 of te Acl, read with sub-rule (24) of nee 5 of
the Debl Recavery Trbunal {Procedure) Rules, 1993 Exh. No. 19285

PUNJAB NATIONAL BANK
Vs,
= AMITABH KUMAR RAJAN

(1) Amitabh Kumar Rajan DMWS!0 Raj Nath Prasad, Amitabh Kumar Rajan Son of
Shri Raj Nath Prasad, Resident of House Mo, G-508, Sector 47, Gurugram, Haryana,
2nd Address: Rajan Niwas Mohanpur, Punaichak, Paina, Bihar-800023 Gurgaon,
Haryana Also at. Rajan Niwas Mohanpur Punaichak Patna, Bihar -800023
[2) Ajitabh Kumar Rajan Son of Sh Raj Nath Prazad, Resicent of Houze No. G 506
Seclor-47, Gurgaon, Haryana Also at: Rajan Niwas Mohanpur Punaschak Patna, Bihar -
B00023
(3) Mis Dwarkadhish Projects Pvt. Ltd,, Corporate Office Suil Ne. 17 Second Floor
Minex City Mart Sohna Read. Gurgaca Haryana Also at: PD 44 Pitampara Central, Delhi-
TO0EE
SUMMONS

WHEREAS, OATS52023 was listed before Hon'tle Presiding Officer/Registrar on
28-06-2023.
WHEREAS this Hon'ble Tribunal is pleased to issue summons! nofice on the said
Application undar saction 19(4) of the Act, {OA) filed agains! you for recovery of dabts of
Rs. 29,02, 298/ {application along with copées of docurments etc. annexed).
In accondance with sub-seclion (4) of section 19 of the Act, you, the defendants are
directad as under-
(i) to show cause within thirty days of the service of summons as to why relief prayed for
snoukd not be granted;
[ii) tr dizclose particulars of properlies or assets other than properties and assets
specified by the applicant under serial number 34 of the original apphcation;
(iil) you are restrained from dealing with or dispesing of secured assals or such othear
assets and properties disclosed wnder serial number 34 of the original application,
pending hearing and disposal of the application for attachment of properties:
(i) you shall not transfer by way of sale, laase or otherwiza, excapt in te ardinary course
of his business any of the assets owerwhich securityinterestis creaied and or other assets
and properties specified or dsclosad under senal number 34 of the ariginal application
without the prior approwal of the Tribunal;
(v} you shall be liable fo account for the sale proceeds realised by sale of sacured assets
or other assets and properies in the ordinary course of business and deposil such sale
proceeds inthe account maintained with the bank or financial insfitutions holdimg security
interest over such assets
You are also directed to file the written statement with a copy thereof fumished 1o the
applicant and 1o appesar before Registrar on 001072023 at 10:304.M. failing which the
application shall be heard and decided in your absence,
Given under my hand and the seal of this Tribunal on this date : 17/0772023.

Signature of the officer Authorised lo issue summons

New Delhi

FORM NO. 14
[SEE REGULATION 33(2)]
OFFICE OF THE RECOVERY OFFICER-WI
DEBTS RECOVERY TRIEUNAL CHANDIGARH (DRT-2)
15t Floor, 300 33-34-25, Seclor-1TA, Chandigarh, (Additional space alioited on

3rd & dth Floor also)

DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME
TAXACT, 1961.
RCHGE2022

PUNJAB NATIONAL BANK L

Versus

M/S JAI SHRI RADHEY STONE CRUSHER

To,
(CD 1) M's Jai Shri Radhey Stone Crusher, Mis Jai Shri Radhey Stone Crusher, A
Proprietorship Concern Situated al House Mo, 1, VPO Palra, Gurgaon (Harvana)
Theough Ns Sole Propastor Smt, Beena Yadav Wife of Shri Sher Singh. Pan Card No,
ARGPYES30L, Mobile No. 9089450004, 96453790007, Email id Jsrscd5@yahoo.com,
Gurgaon Also at: Mustl No 43, Kita Mo 23 Village Atta District Muh
(CD 2) Smt Beena Yadav Wie Sh Sher Singh Proprietor M's Jai Sri Radhey Stone
Crusher, House Mo 1 VPO Palra Gurgaon, Haryana Also at: Mustil No £3 Killa Mo 23
Village Atta Disfrict Muh Also at: 14 & Secior 49 Ghamola Badshahpur Gurgaon
This is to nodify that as per the Recovery Cerlificale |ssued in Pursuance of Orders Passed
by the Presiding Officer, Debts Recovery Tribunal Chandigarh (DRT Z) In 045172019 an
Amount of Rs, 5,33,42,136.13 {Rupees Five Crore Thirty Three Lakhs Forly Two
Thousands One Hundred Thirty Six And Paise Thirtean Only) along with pendentelite and
future interast @ 10% Simple Interest Yearly w.e.f. 18/0312019 till realization and costs of
Rs 150000 (Rupees One Lakh Fifty Thousands Only) has become due against you
[Jointly and severally! Fully/Limited).
2. You are hersby directed fo pay the abowve sum within 15 days of the receipts of the
natice, failing which the recovery shall be mads n accordance with the Recovery of Debts
Due to Banks and Financial Institubens Act, 1983 and Rules there under,
3. You are hereby ordered to declare on an affidavit the particulars of yours assets on or
before the next date of hearing.
4. You are hereby ordered to appear before the undersigned on 2100972023 at 10:30 a.m.
for further proceedings.
5. Inaddition to the surm aforasaid, you will also ba liabla to pay:
(&) Such imerests a5 is payable for the perod commencing immediately after this notice of
the cerlificate/axecution proceadings.
(b} All costs, charges and expenses incurred in respect of the service of this natice and
warranls and ofher processes and all other proceedings taken for recovening the amount
due
Given under my hand and the seal of the Tribunat, on this date: 14/08/2023

Recovery Officer
DEBTS RECOVERY TRIBUMAL CHANDIGARH (DRT-2)
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’ P . " 4. Where any statutory or other approval extends to some but not all of the Public Shareholders, the Acquirers 9. Shareholders who wish to bid /offer their physical shares in the Offer are requested to send their original

7 ;”Csftpheedrztlg\?;?erT?é thaer;enT:t:PseSaneor %%rplﬁ;?itg:gtmi énstggF?é%eégogpﬁ?a%igﬁérﬁ;ng;gjrulfrtizq:ﬂ}:f shall have the option to make payment to such Public Shareholders in respect of whom no statutory or other documents as mentioned in the Letter of Offer to the Registrar to the Offer so as to reach them within 2 days

yo f price p egu'a : ; gutations. e O 1ce may approvals are required in order to complete this Open Offer. from Offer Closing Date. Itis advisable to first email scanned copies of the original documents mentioned in the
be adjusted in the event of any corporate actions like bonus, rights issue, stock split, consolidation, dividend, ) ’ , . Letter of Offer to the Registrar to the Offer and th d phvsical cobies o the add fthe Registrar to th
demergers, and reduction etc. where the record date for effecting such corporate actions falls between the  5-  In case of delay/non-receipt of any statutory approval which may be required by the Acquirers ata later date, as elier o Liler o the Registrarto the Diferand then send physical copies 1o the address o the Registrarto the
date of this DPS up to 3 (three) working days prior to the commencement of the tendering period of the Offer, in per Regulation 18(11) of the SEBI (SAST) Regulations, SEBI may, if satisfied, that the non-receipt of the Offer as provided in the LOF. _ . _
accordance with Regulation 8(9) of the SEBI (SAST) Regulations. requisite statutory approval(s) was not attributable to any wilful defautt, failure or neglect on the part of the  10.  Inthe event the Selling Broker of a shareholder is not registered with BSE then that shareholder can approach

8. Ifthe Acquirers acquires or agrees to acquire any Equity Shares or voting rights in the Target Company during Acquirersto dlllgently pursue such approva}(s), grantan extenspn_ oftlmeforthe purpose ofcomple‘tlon of this the Buylng Broker _and tende( the shares thro_ugh the Buying Brpker, after submitting the details as may be
the offer period, whether by subscription or purchase, at a price higher than the Offer Price, then the Offer Price Open Offer, subjectto such terms and conditions as may be specified by SEBI, including payment of interest by reqwred_ by the Buying Brokerin gomphance withthe SEBI regulations. ' _
will be revised upwards to be equal to or more than the highest price paid for such acquisition in terms of the Acquirers to the Public Shareholders at such rate, as may be prescribed by SEBI from time to time, in 11.  The Selling Broker would be required to place an order/bid on behalf of Public Shareholders who wish to tender
Regulation 8(8) of the SEBI (SAST) Regulations. However, Acquirers shall not be acquiring any Equity Shares accordance with Regulations 18(11) and 18(11A) of the SEBI (SAST) Regulations. their Equity shares in the Open Offer using the BSE Acquisition Window. Before placing the bid, the Public
of the Target Company after the third working day prior to the commencement of the tendering period and until 6. The Manager to the Offer i.e., Fedex Securities Private Limited does not hold any Equity Shares in the Target Shareholders/Selling broker would be required to transfer the tendered Equity Shares to the special account of
the expiry of the tendering period. Company as on the date of appointment as Manager to the Offer. They declare and undertake that they shall not clearing Corporation of India Limited (“Clearing Corporation”) by using the settlement number and the

9. Ifthe Acquirers acquires Equity Shares of the Target Company during the period of twenty-six weeks after the deal ﬁn the Equity Shares of the Targf;t Comp_any during the period commencing frorr_l the date of their procedures prescribed by the Clearing Corporation
tendering period at a price higher than the Offer Price, then the Acquirers shall pay the difference between the appointment as Manager to the Offer until the expiry of 15 days from the date of closure of this Open Offer. 12.  The Cumulative quantity tendered shall be displayed on the BSE website through the trading session at specific
highpst gcquisition price and the Offer Price,}q gll the Shareholders whqse shares have been apcepted inOffer  VIl. TENTATIVE SCHEDULE OF ACTIVITIES intervals by the tendering period.
within sixty days from the date of such acquisition. However, no such difference shall be paid in the event that Activity Date* 13.  The process for tendering the shares by the Public shareholders holding equity shares and the manner in
such acquisition is made under an open offer as per the SEBI (SAST) Regulations or pursuantto SEBI (Defisting = =5 /L e Tuesday. Sentember 05. 2023 which the shares tendered in the Open Offer which shall be available on SEBI website (www.sebi.gov.in).
of Equity Shares) Regulations, 2021, or open market purchases made in the ordinary course on the stock (L€ CLIUPIC AMOUICETS - S P L 14.  As per the provisions of Regulation 40(1) of the SEBI (Listing Obligations and Disclosure Requirements)
exchange, not being negotiated acquisition of shares of the Target Company whether by way of bulk / block | Date of publishing of Detailed Public Statement Tuesday, September 12, 2023 " Regulations, 2015, as amended and SEBI's press release dated December 3, 2018, bearing reference no. PR
deals orin any other form. Last date of filing Draft Letter of Offer with SEBI Wednesday, September 20, 2023 ! ; o y y » .

. ) o ) - - - 49/2018, requests for transfer of securities shall not be processed unless the securities are held in

10.  Interms of the provisions of Regulation 18(11A) of SEBI (SAST) Regulatmn_s, |fth¢ Acquirers would notbe able | Last date for publ!c announcement for competing offer(s) Fr!day, October 06, 2023 dematerialised form with a depository with effect from April 01, 2019. However, in accordance with the
to make payment to shareholders on account of reasons other than delay in receipt of any statutory approval, | Last date for receipt of comments from SEBI on the Draft Letter of Offer Friday, October 13, 2023 circularissued by SEBI bearing reference number SEBJ/HO/CFD/CMD1/CIR/P/2020/144 dated July 31, 2020,
the actql(ler_erfhshall payﬁlnterte;t] fortthefp%lé/)d of delay tohall such ir;ﬁreh_?ld(?[_rs whose ihares_ have begn |dentified Date# Tuesday, October 17, 2023 shareholders holding securities in physical form are allowed to tender shares in an open offer. Such tendering
T oy BBl et | Por annum, ROWever, e SUATIon WAIFants, WaNVEr may b8 | Date by which Letter of Offer to be dispatohed to the Shareholders Wednesday, October 25, 2023 shall be as per the provisions of the SEBI (SAST) Regulations. Accordingly, Public Shareholders holding Equity

v Ig=IN ANCI I)\/L ARRAN%I?MENTS ' Last date by which the committee of Independent Directors of the Monday, October 30, 2023 gp;}rgg ;EnBll)?élzﬁl)fgggu?; I\I(\)Ir?g are eligible to tender their Equity Shares in this Open Offer as per the provisions

: ) . . . Target Company shall give its recommendations :

1. Assuming full acceptance of Offer t_h“f total funds required for implementation of the Open Offer for the Last date for upward revision of the Offer Price and/or the Offer Size Tuesday, October 31, 2023 15. There shall be no discrimination in the acceptance of locked-in and non-locked-in equity shares in the Offer.
acquisition of up to 38,40,530 (Thirty-Eight Lakhs Forty Thousand Five Hundred Thirty Only) Equity Shares at - — The Equity Shares to be acquired under the Offer must be free from all lien, charges and encumbrances and wil
the Offer Price of T6.60 (Rupees Six and Paise Sixty Only) per Equity Share is ¥ 2,53,47,498 (Rupees Two | Advertisement of schedule of activities for Open Offer, status of statutory Tuesday, October 31, 2023 be acquired together withal rights attached thereto !

Crore Fifty-Three Lakhs Forty-Seven Thousand Four Hundred Ninety-Eight Only) (“Maximum Open Offer | and other approvals in newspapers and sending to SEBI, Stock Exchanges L o ) .
Consideration”) and Tar : : ) 16.  The open offer will be implemented by the Acquirers through a stock exchange mechanism made available by
: get Company at s registered offico Stock Exchange in the form of a separate window (“Acquisition Window”) as provided under SEBI circular

2. Interms of Regulation 25(1), the Acquirers have confirmed that they have adequate and firm financial | Date of Commencement of Tendering Period (Offer Opening Date) Wednesday, November 01, 2023 OcK EXCiange in the 1orm ot a separate winow { Aequisitio oW ) as proviced unce cireu
arrangements to fulfilling the payment obligations under the open offer and that the Acquirers are able to the | Date of Expiration of Tendering Period (Offer Closing Date) Wednesday, November 15, 2023 CIR/CFD/POLICY/GELL/1/2015 dated April 13, 2015 as amended by SEBI circular GFD/DCR2/CIR/P/2016/131
mplenentneoen Ofer I . Lt Gt fcommuriatingof fcon  ccptance and Gyt of | " | 17, Uon azton of s ottt only acsptd uantsy o Exuty Stes wil b et o the dma

3. M/s.DMD & Co, Chartered Accountants, (FRN: 153231) having its office 449-450, Vikas Shoppers, | consideration for accepted tenders / return of unaccepted shares Thursday, November 30, 2023 ’ agcoumoftheconcemed Public Sh'arehgme, pled quantiy of Equtty
Bhagwan Nagar Char Rasta, Sarthana Jakat Naka, Varachha, Surat— 395006, Gujarat, India has certified that 1SSUE of nost offer advertisement Thursdav. December 07. 2023 ; ! : .
the Acquirers have sufficient financial resources and have made firm arrangements for the implementation of post of : i Y, . 18. Equity Shares should not be submitted/ tendered to the Manager, the Acquirers or the Target Company.
the Open Offer in full out of their own resources/ Net-worth and no borrowings from any Bank or any Financial Last date for filing of final report with SEBI Thursday, December 07, 2023 19.  The detailed procedure for tendering the Offer Shares in this Open Offer will be available in the Letter of Offer,
Institution are envisaged. *the above timelines are indicative, prepared on the basis of timelines provided under the SEBI (SAST)Regulations which shall also be made available on the website of SEBI - www.sebi.gov.in.

4. Thesources of funds forthe Acquirers are internal accruals and capital infusion. are subject to receipt of statutory/ regulatory approvals and may have to be revised accordingly. Shareholders are 20.  The LOF specifying the detailed terms and conditions of this Offer along with the form of acceptance-cum-

5. Inaccordance with Regulation 17, the Acquirers and the Manager to the Offer have entered into an Escrow ~ requestedtoreferto the letter of offer for the revised timeline, if any. acknowledgement (“Form of Acceptance”) will be mailed to all the Public Shareholders whose name appear
Agreement with ICICI Bank Limited (“Escrow Agent”), a banking corporation incorporated under the laws of ~ #/dentified Date is only for the purpose of determining the names of the shareholders as on such date to whom the inthe register of members of the Target Company atthe close on the Identified date.

India, acting through its branch office at ICICI Bank Limited, 5th floor, 163, H.T. Parekh Marg, Backbay Letter of Offer shall be sent. All owners (registered or unregistered) of Equity Shares of the Target Company (except  IX.  OTHER INFORMATION
Reclamation, Churchgate, I\/!}meai 400020 Mumbai, dated Sepgenl]ber 08, 2023. Thg Acquirers have created  the Acquirer) are eligible to participate in the Offer any time before the closure of the Offer. 1. TheAcquirers, Selling Shareholder and the Target Company have confirmed that they have not been prohibited
an escrow account named “Bharat Patel GFL Escrow Account” (“Escrow Account”) and a special escrow  VIIl.  PROCEDURE FORTENDERING THE SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER (LOF) by SEBI from dealing in securities under directions issued pursuant to Section 11B or under any other
;%%?ﬁ;tioga;qegf S%rlgallr(a;A?'lt};lR(é;tIaSti%?](gaLl?rZ?ngljl?tto {hg%zzlgwEf\g:g:mgﬁfgﬁgtig (:fgrrngllign[é:rev(i’tzetr?é 1. Allthe Public Shareholders, holding Equity Shares whether in dematerialised form or physical form, registered regulations made under SEBI Act.
: or unregistered, are eligible to participate in this Open Offer at any time during the Tendering period for this i ibili i i inedi i i
Feqatan 1) of e STB1 SAS) egiors, o e T rpostod< 25400000 o Qoo 190 prlae 1 i O Oty ime o e e G e A o e e
Crore Fifty-Four Lakns Only), being an amount approximately equivalent o more than 100% of the value of the. 5~ pgrsns who have acquired Equity Shares but whose names o not appear i the register of members of the confirmed by the Target Company), and undertake that he is aware and comply with and fulfil their obligations
total consideration payable under the Offer (assuming full acceptance) in cash on September 11,2023 i.e. one Tar o : f ; ; }
- o . h . get Company on the Identified Date i.e., the date falling on the 10th Working Day prior to the commencement underthe SEBI (SAST) Regulations.
day prior to the date of publication of DPS. The Manager to the Offer is duly authorised by the Acquirers to f Tenderina Period istered th hoh ired Equity Sh fter the Identified Dat ’ - o o
i ic v i i i of Tendering Period, or unregistered owners or those who have acquired Equity Shares after the |dentified Date, 3. The information pertaining to the Target Company contained in the PA or DPS or Letter of Offer or any other

operate and realize monies lying to the credit of the Escrow Account, in terms of the SEBI (SAST) Regulations. th hoh t dthe Letter of Off | ticinate in this Onen Offer. Accidental A ift c _ - r ) '

. h - orthose who have notreceived tne Letier ot Urier, may aiso partcipate inthis Upen Utier. Accidental omission advertisement/publications made in connection with the Open Offer has been compiled from information

6. The Manageris duly authorized to operate the Escrow account to the exclusion of all others and has been duly to send the Letter of Offer to any person to whom the Offer is made or the non-receipt or delayed receipt of the . ) . ; .
empowered to realize the value of the Escrow account in terms of SEBI (SAST) Regulations. ) ) WIT i published or publicly available sources or provided by the Target Company. The Acquirer does not accept any

p ( ) Reg Letter of Offer by any such person will notinvalidate the Offer in any wa ity i ; ; dad i ; i
e . - . Y any such p y way. responsibility with respect to any information provided in the PA or this DPS or the Letter of Offer pertaining to

7. Basedonthe aforesaid financial arrangements made by the Acquirers and on the confirmations received from 3~ yh6 pypjic Shareholders who tender their Equity Shares inthis Offer shall ensure that the Equity Shares are fully the Taraet Compan
the Independent Chartered Accountant for Acquirers, the Manager to the Offer is satisfied, (i) about the paid up and are free from all lien, charges and encumbrances. The Acquirers shall acquire the Equity Shares g pany. ’ - . "
adequacy of resources to mest the financial requirements of the Open Offer and the ability of the Acquirer to that are validly tendered and accepted i this Offer, together with all rights attached thereto, including the rights 4. Pursuant to regulation 12(1) of the SEBI (SAST) Regulations, the Acquirers have appointed Fedex Securities
implement the Open Offer in accordance with the SEBI (SAST) Regulations, and (ii that firm arrangements for to dividends, bonuses and rights offers declared thereof in accordance with the applicable law and the terms Private Limited, as the Manager to the Offer.
the funds and money for payment through verifiable means are in place to fulfill the Open Offer obligations. setoutin the‘PA this DPS and the Letter of Offer 5. Inthis DPS, any discrepancy in any table between the total and sums of the amount listed is due to rounding off

8. Incaseof any upward revision in the Offer Price or the size of the Open Offer, the corresponding increase to the N ) . - P and orregrouping.
esCrow amounts as mgntioned abpve shall be.made by the Acquirers in terms of Regulation 17(2) of the SEBI 4 lgfaﬁ]ug Iégsyh iﬁnglg:rrﬁenf]rgna{zg gz\évigi?:rdt(t)ht?]: %tftgr(zgggﬁg;rgtn;;?fD%Eg{ﬁe\fﬁegﬁ;\g::]\gl;et?llifg\ég) (?r: 6.  InthisDPS, allreferences to “INR” or “Indian Rupees” are references to Indian National Rupee(s)

(SAST) Regulations, prior to effecting such revision. providing suitable documentary evidence of holding of the Equity Shares and their folio number, DP identity-  7-  This DPS will also be available on SEBI's website (www.sebi.gov.in), BSE's website (www.bseindia.com) and
¥|- ?T?JUJOTY fAt':Dl?THEIRdAPP??rYAkS fers 1 it " I e ot clientidentity, current address and contact details. the website of the Manager to the Offer (www.fedsec.in)
- lotne best of the Knowledge of the Acquirers, there are no statutory or other approvals required to COmplete 5 | he gyent that the number of Equity Shares validly tendered by the Public Shareholders under this Offer is Reugistrar to the Offer Issued by the Manager to the Offer
this Open Offer as on the date of this DPS. However, if any other statutory or governmental approval(s) are more than the number of Equity Shares agreed to be acquired in this Offer, the Acquirers shall accept those - Y .
required or become applicable at a later date before closure of the Tendering Period, this Open Offer shall be Equity Shares validly tendered by such Public Shareholders on a proportionate basis in consultation with the
subject to such statutory approvals and the Acquirer and/or PAC shall make the necessary applications for Manager tothe Offer. Sk}* fﬁ E‘
such statutory approvals and the Underlying Transaction and the Open Offer would also be subject to such h J . . ’ : P T »
other statutory or other governmental approval(s) and the Acquirers shall make the necessary applications for m%gc?#g;frgﬁzgeagﬁg'r;t:tﬁ:nﬂg[']cteﬁﬁgylzﬁL?tf;”th?g:tt‘i} rl;ldnquaeddin( tﬁgyg}fgerB;%I:Ir gef%z;';‘;ofﬁé mk‘fg wrers Pkl
suchother approvais - - - - details of the Buying Broker are as mentioned below: Skyline Financial Services Put. Ltd FEDEX SECURITIES PRIVATE LIMITED

2. Interms of Regulation 23(1) of the SEBI (SAST) Regulations, the Acquirers shall have the right to withdraw the - ! e -

Open Offer: (a) in the event that any of the statutory approvals specified in this DPS as set out in Part VI | Name of the Contact Person Jeetender Joshi First Floor, D 153 A Okhla Industrial Area Phase - 1, | B7, Jay Chambers, Dayaldas Road, Vile Parle - East,
(Statutory and Other Approvals) or those which become applicable prior to completion of the Open Offer are | Address Choice house, sunil patodia tower, Andheri (East), Mumbai - 400 099 New Delhi - 110020 Mumbai — 400057

finally refused. In the event of such a withdrawal of the Open Offer, the Acquirers and the PAC (through the  [GIN UB5999MH2010PTC198714 Tel No.: + 011-40450193-197 Tel. No.: +91-81049 85249.

Manager) shall, within 2 (Two) working days of such withdrawal, make an announcement of such withdrawal = -ri 022 6707 9832 Email id: Ipo@skylinerta.com Email: mb@fedsec.in

stating the grounds for the withdrawal in accordance with Regulation 23(2) of the SEBI (SAST) Regulations. Website: www.skylinerta.com Website: www.fedsec.in

3. NRIs, OCBs and other non-resident holders of the Equity Shares, if any, must obtain all requisite | F2X umber 0226707999 Investor Grievance id: grievances@skylinerta.com | Contact Person: Saipan Sanghvi
approvals/exemptions required, if any, to tender the Equity Shares held by them in this Offer, and submit copies | Email id jeetender joshi@choiceindia.com Contact Person: Mr. Anuj Rana SEBI Registration Number: INM000010163
of such approvals/exemptions along with the documents required to accept this Offer. If the aforementione! Investor Grievance Email id ig@choiceindia.com egistration No.:

f such s/ ti | ith the d 1 ired t t this Offer. If the aft tioned G SEBI Regi: ion No.: INR000003241
documents are not submitted, the Acquirers reserves the right to reject such Equity Shares tendered in this  [\ebsite www.ig@choiceindia.com - - - -
Offer. If the Public Shareholders who are not persons residentin India (including NRIs, 0CBS, Flls and FPIs) had - [epare e |Nzoog1@é)o1 T Acquirer 1 Acquirer 2 Acquirer 3 Acquirer 4
required any approvals (including from the RBI or any other regulatory authority/ body) at the time of the g : Sd/- Sd/- Sd/- Sd/-
original investment in respect of the Equity Shares held by them currently, they will be required to submit 7. BSELimited shall be the Designated Stock Exchange for the purpose of tendering Offer Shares inthe Open Offer. Mr. Bharat Patel Mr. Amit Patel Mr. Jayanti Gaudani Mr. Ajay Gaudani
copies of such previous approvals that they would have obtained for acquiring/holding the Equity Shares, 8.  Public Shareholders who desire to tender their Equity Shares under the Open Offer would have to intimate their
along with the other documents required to be tendered to accept this Offer. If the aforementioned documents respective stock brokers (“Selling Broker”) within the normal trading hours of the secondary market, during ~ Place: Surat, Gujarat
are not submitted, the Acquirers reserves the right to reject such Equity Shares tendered in this Offer. the Tendering Period. Date: September 11, 2023 Sunjeet Gomm
o [ J o @ o e [ [ J
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